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Hon. 	Just ice Li; C 	r iv 	t ‘i T. I  • • 

K 	h 
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(By Hon. Fir. Just ióeU, C. r 4 j3tava, 	; • 

Th e apol io ant t..K13. .appo into] 	r 	ct pc L of 

an worked as ED B P II. from 1.8.85 to 17.4.87. 
in t na year 199. hereafter on no po6t of 

app1ic nt One Ram P r as'aci was ap!:3 int ed 

1 ic a 	mac-  e e repri3entct ion t s the authorit iorJ 

concur ed stet inc t hat the arpoi t ment of Ram Pros ad  

■• 6 	eg, ;71 .=nd he [Dein]1..,L1 	-3 on of r . tred p 

• 1.211 L1L.L Ed to he Fq:po in •-t:on thar-; said noA 

oJtni n 	0 int,  tar4n t ;„(:)c.3 not “,11-* or from m any in f irmit y 

Boa in th ,J3 mean t ime, it wa:: cur ctc•o that tho charge 

ma y ba iuefl to anothor pEron. A ter scrntiny of the 

po in t m ont 	nc el ed 	the U in act 

post1i ar via a-=' • • id e hi. 	rhor de.e 1 . .1 A-7 . FE,:eLing 

the 3a id o r er the epploofll. has 

app roar: led tomLribunai. 

	

Sri Ram Pr r13 ad Ida 	poinnO cs 

Eroric 	oe 	 uidp order o th aup er int ancient 

t 	A 1 9 . . 1 905 hot on the public co rop in I, 

Th 	rocton DT' .:ad:, Postal fre cc i called forthe 

mont 	 R7M Pro 	and a iroctaSt h 

nfl 	chare of Era Pt/ 
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Prasar' filed a petition th the Hon' le C A T 

Allaha sd. The S P Os vide his order dated 27.5.1991 

provis onally appointed the applicant Anend Muni 

Devhn 	post of Branch Post Master with clear 

unders andinq that this appointment on the said 

post is tenable till the petition of Sri Ram Prasad 

is decided by this Tribunal. If even it is 

cons id:  

his apr 

notice. 

of Sri 

' P Cs 

of Sri 

order 

ground 

meant an 

Sri Ram 

Wed con 

vide hi 

the op 

rod to take Ram Prasad bac k in service, 

ointment would be terminated without any 

This Tribunal decided the case in favour 

Ram Prasad(in 0.A.N0.11441907 and the 

as directed to reconsider the petition 

Ram Prasad and if it ic found that the 

f cancellati-J1 waS made on unjul tif.L d 

the said Ram Prasad shall be given appoint- 

' directed the S P Os to give appointment to 

Prasad a: perdirection ofthr Tribunal, 

idered and given appointment and as such 

order dated 0.12.1992 the services of 

icant Anandfluni Dev was terminated. Th2t 

order has been challenged by this application 

on the oround that the applicant has been working 

since 1 75 and he has completed all the requisite 

fermalitios for the said post and he is thecon 

of the retired post master nad hence he is entitled 
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to t 	3PPointment in uestion. The appointment 

f 	a epplic -int was TR subjected to the pertain 

condition:. After the tetirement of his fath r 

he a entitled to be considered for the said 

pos because he has worked ab utr 7 years as 

sue 
twv, 	 61.39 

in the ITItter. 
ent 	fto 	;r14.15—  

The respondents are accordin ly directed to give 

pri.rity 5d preference in appointment c)- s the 

applicant. He can be appointe on the *.aid.  post 

■4  
of -=9-44- A in any branch Post Office in the same 

c;tv's- 
CO"  ) 
AWVJ 	

de ivery Zone orelsewhere on pciority basis in 

• pr ference to any fresher an that who has worked \;■ 

fo lesser period than him. the application is 

di posed off with the above observations. No 

even under relevant inst actionn he becomes 

order as to the cost. 

rqE BER (A) VICE CHAIRN 

a e 	13th April 1993 


